
IN THE CENTRAL ADMINISTRATIVE tRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

REVIEW APPLICATION NO.45 of1996 
in• 

ORIGINAL APPLICATION NO.966 of 1993 

DATEOF-ORDERt 19th July, 1996 

BETWEEN: 

Smt. M.Indira Bai 	 .. Applicant 

and 

The Regional Director, 
Employees' State Insurance Corporation, 
Hill Fort Road, Adarshnagar, 
Hyderabad 500 463. 	 .. Respondent 

COUNSEL FOR THE APPLICANT: Shri P.1,AVEEN RAO 

COUNSEL FOR THE RESPONDENT: SHRI NR.DEVARAJ,SR.CGSC 

CORAM: 

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN..) 

ORDERS 

(As PER HON'BLE SHRI R.RANCARAJAN, MEMBER (ADMN.) 

Heard Shri P.Naveen Rao, learned counsel for 

the Review applicant and Shri N.R.Dev4raj, learned 

2. 	The applicant in the OA has filed this R.A. 

OA 966/93 was dismissed for reasons stated in the 

judgement. 	Following are the contentjons for the 

,:.___ 	c_. 	... 	•_ 	.. 	, 

2. 	The first contention is that both the 

applicant and Shri K.M.G.A1i. Hyder did not opt for 
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going to Yemmiganur. 	Hence promoting All Hyder on 

adhoc basis ignoring her claim is irregtilar and hence 

she is entitled for stepping up. 

3. 	This has been considered in Para 7 of the 

judgement. 	When nobody was willing to go to 

Yemmiganur, Shri Ali Hyder who was at Kurnool which is 

above 20 Kms from Kurnool was posted in the interest of 

the administration. 	Hence the applicant cannot claim 

any stepping up on this ground 	As this point has 

already been considered in the OA, same point cannot be 

agitated in this R.A. 

both she and Shri Ali Hyder are adhoc LDCs when theSV 

- 	above Memo dated 16.7.81 was called for. 	Hence both 

are ineligible to apply and hence she dio not exercise 

the option. When nobody has applied, the post cannot 

employee who was posted nearest to Yemmiganur was sent 

on adhoc promotion. Hence the adhoc promotion cannot 

be treated as irregular one. Further the contention as 

above was not taken in the OA. Hence no new facts can 

be agitated in R.A. Hence this contention fails. 

was allowed to work on adhoc basis for a very long time 

which is against the rules. 	This should have been 

agitated when the adhoc promotion was continued 

indefinitely but not after a lapse of. considerable 

period when both of them are regularised as UDC. Hence 

at this stace she cannot claim sken±nxxinxcmxxkb 
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stepping up on the ground that Shri Ali Hyder worked on 

adhoc basis for a long time and hence she is entitled 

for stepping up. 	In view of what is stated above, I 

find no merit in this contentjon also; 

7. 	The 4th and the last contention Is that she is 

similarly situated as the applicant in 04 873/93 which 

was decided on 2.8.93 allowing the application. 	The 

present OA was dismissed on 11.4.96 ie, after three 

years of the disposal of the OA 879/93. That OA was 

also filed in 1993. If the applicant feel.,s that she is 

entitled for stepping up in view of the judgement in OA 

879/93, she should have amended her present OA asking 

for relief on the basis of ineRhcn,a,,4- 	 07fl 

no such amendement to the OA has been madØ. After the 

present OA disposed of, she rélieà some other OA which 

was not contemplated in this OA when she filed the 

same. Hence she cannot claim any relief following the 

direction given in OA 879/93. 

7. 	In view of what is stated above,, I find no 

merit in this R.A. 	Hence the,  R.A. is dismissed. 	No 

costs. 	 - - 	 - 

(R. RANGARA.JAN) 
MEMBER (AOMN.) 

DATEb: -19th-July, -jL996 
Open court dictation. 

v sn 
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ON 	 :4: 

RP 445/96 
O.A.966/93. 

Copy to:- 

The Regional Director, Employees State Insurance 
Corporation, Hill Fort road, Adarshnagar, Hyd. 

One copy to Sri. p,Naveen Rao, advocate, CAT, Hyd. 

One copy to Srth. N.R.Devraj, Sr. CGSC, CAT, Hyd, 

One copy to Librory, CAT, Hyd* 

One sparecopy. 
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